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1 14-8-95 Heard Shri Pradipta Mohanty,
| ‘ i
| learned counsel for the applicant and | Q f\(}? /{,))
Sri Ashok Mohanty, learned Senior ; b
Standing Counsel for the Respondents. %// }Z@
In this application challenge is to | 1}\@61@ ‘
the order of transfer dated 23.7.1996 t QL\LLL»&
Memo . No .B/G=7/TP/Ch .VIT,dakedx® transfercring )5,68.b
the applicant from Bolangir H.O. to ’ Y‘;‘JQL’““
Sonepur Spinning Mills NDTSO, as S.P.M. é/
The applicant has made a representatloq; o
oo hemn. &S/ m
against the transfer to the Director of FC'“( (RN PASS
| postal Services on 3.8.1995 and this ; |
|
| 7
Q | representation is Annexure-5 to the ¢
7 s
O.A. Learned counsel for the applicant \%\ f@)@q\&
states that the applicant is aggrieved ;«,

with the transfer because it appar entlyi_‘;@

violates the guidelines which is Annexuﬁe—Z.
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year at Bolangiy his transfer from Bolangir s
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is not in accordance with paragraph 7 of}

LS
Annexure-z,.t

tlie rotational transfer policy guidelinb. Sri Mohanty

states that the applicant wants to pﬁt this and

to the Director of Postal Services. Li

some other grounds in an additional rep;£:entation j

ty is giveb

to the applicant to file an additional rppresenta%ioh

within a period of one week from today apd the Director

of Postal Services,who is impleaded here|

&UTL..U

as Regpondent

o ens—

No.2, shall dispose of this representatiousby a reasoned

and speaking order within a period of foTr weeks from

the date of filing of the additional repiesentation.

Till the representation is disposed of, Annexure-4.

so far as the applicant is concerned, sh$11 be stayed,

unless in the meanwhile before date of ptonounCement

of this =m order, the agpplicant is already relisved.
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The application is disposed of. E
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